
CENTRAL ISTRAT ADMThJ 	WE TRIBUJ - 
AL  

BANGALORE BENCH 

Second Floor, 
Commercial Complex, 
In dir n ag a r, 
BANGALORE.... 560.038. 

Dated: e J4N1QQ5 

APPLICATICN NO: 7.17of 1993. 

APPLICANTS:_ Sri.H.S.Ravjndra Sharma, 
V/s. 

RESPQ\JDENTS ;_ Secretary,Central Board of Direct Taxes,New Delhi 
and another. 

I. 

Sri.B.Ft.Nagaraja Rao,Advocate, 
No.97, N-B1ock,Kuvempg- agar, 
INKIjaiaxa MYSORE - 570 023. 

Sri.M.S.Padmarajajah,Sr.C.G,S.C., 
High Court Bldg,Bangalore-j. 

S.u.5jec; 	F•rwardjng nf 	of the Ordr Passed by the Central Administrative Tribunal, Bar- ga1,r  e. --xx-- 
PlSe find encissed herewjh 'a copy of tho,  ORDER/ STAY OR ER/JNTERJ ORDER/ pass&d 

by this Trib,,j 1i the abov mentioned PPlication(s) on23rdDecernber,1994. 
- 

Cs 

' DERJTy REGISTRpA__----___  
JUDICIAL BRCHE, 

gm* 



CENTRAL ADTNISTRATIVE TRTT1\141 
w BAN'GkJ-ORP pNC 

C).Z. No.717/93 

PRIDAY THIS THE TWENTY THIRD DAY OP DECEMBER 1994 

Shri V. Ramakrishflafl ... Member [A] 

Shri A.N.Vujjanaradhya ... Member [J] 

H.S. RavindraSharma, 
S/o H. Sreenivasaiah, 
Tncome-tax Officer, 
.Tard I, Mysore. Applicant 

[By Advocate Shri B.R. Nagaraja Rao] 

Im 

Central Board of Direct 
Taxes, represented by its 
Secretary, North Block, 
New Delhi. 

The Chief CommissionerOf 
Income-tax, C.R. Ruildings, 
Oueen's Road, 
Bangalore- 	f101. 	 ...RespondentS 

[By Advocate Shri M.S. Padmarajaiah] 

OR D E R 

Shri A.N. Vujjanaradhya, Member [J]: 	 - 

1. 	We have disposed of similar claim today by means 

of a conidered order in O.A. No.71/93 filed by one 

S.Ravi of the same Income Tax Department and have 

allowed the claim for additional pay therein after 

considering the similar contentions raised in this 

application. Besides the same advocates represent 

ATI 	
the parties in this application also and the learned 

have advanced the similar arguments in this nsel 

Iq 	
too. consequently we do not feel it necessary 

.1) 

BANG 



-2- 

to repeat the reasonirgs that are assigned for our 

conclusions in O.A. No.71 5,/9 for allowing that appli-

cation. Thus for the reasons stated in O.A. No.715/93 

in the case of S. RTI V. CENTRAT. BOARD O' DIRRCT 

TAXES we allow this application and direct the respon-

dents to pay the additional pay for the applicant 

for having held the atiditional charge of another as 

per rules within three months from the date of receipt 

of a copy of this order 

lilt 
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EMBER [J] 	 MEMBER [A] 
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eeton Officer 

Cent' ,IcjministratiVe TribUflal 
angaIOrO Bench 
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CENTPAL. ADM ISTRAT DIE TRIBUNAL 

BPNGALORE BENCH 

Second Floor, 
Commercial Complex, 
Indiranagar, 
RPNGALORE -. 56C 033. 

CIA& • 	 oi4;/9c Datecl:29MAY 1995 
APPL1ATIcN NO. 	 7 	 - 

APPI4CPJTS: \j S. 	'&t 

RESPQDE1TS: ECYay CD T 	eJLi 

o •  

570 02-3 
) 	 _) 

2-.Ev M 
CSC, 	

' 

Subject:— Forwarding copies of the Orders passed by the'  
Central Administrative Tribunal,Banga1or-38. 

----xxx--- 

Please find enclosed herwith a copy of the Ordr/ 

Stay Crder/Incrim Order, passed by this Tribunalin the above 

mehtioned applicatich(s) on_QLSS 

oa- 
.t1l&ic .  

Y EGISTRP 
JUDIC AL BJNCHES. 





Date 	 Office Notes 	 Orders of Tribunal 
* 	

. 

10.5 .95 

Heard Shri MSP, who prays for extension of 

time by a further period of six months from 

/17.4.95 to implement the directions of this 

Tribunal dated 23.12.91 • He further submits 

that the copy of PP. 224/95 has been served on 

the other side and received by them on 5.5.95. 

In the circumstances, time iz extended by a 

further period of three months from 17.4.95. 

P1.A.224/95 isaccord1nly disposed of. 

( 

:- 

SAN 
CQ,PY 7 
ff 

Central Adm4inisrative Tribunal 
ang&o5 Bench 

1' 



CENTRAL ADMISTRATDJE TRIBUNAL 

BGALORE BENCH 

Second Floor, i 
Commercial Complex, 
Indiranagar, 
BIN GALORE - 560 03. 

Dat e: 31 AUG1995 

APPLATIQ"4 NO. 	 717 of 1993. 

APPLIC4ANTS:H.S.Ravjndra Sharma, 

v/s. 

RESPcNDENTS: Secretary,Centraj Board of.Direct Taxes, 
New Delhi and another., 	- 

	

To 1. 	Sri.B.R.Nagaraja Rao,Advocate, 
No.979 	Kuvempun 

Mysore-570023. 

	

2. 	Sri.M.S.Padrnarajaiah,Senior,C.G.S.C. 
High Court Bldg,Bangalore-1. 

Subject:— F.rwarding copies of the Orders passed by the 
Central Mministrative Tribunal,Bangalore-.38. 

Please find enclosd hdrewith a co'by of the Ordr/. 

Stay Order/Intorim Order, passeà b this Tribunal in the abo-v 

mentioned application() n_14-08-1995.

isst 
- 

- 	- 

D Jry REGISTRPY 
- Id-JUDICIAL  BRCHES. 



A) 	 VIcE-flAIRMAN. 

WUE COPY 

:hiCehtrar lMministrative  Tribuna1• - 

anga1ore 
r 	? 1x 

Applic4tionNo.. 	 .........ot 1993 . 

OR0 RSHEEIrntd)14 - 	- p' pe'JJ 4 
Date 	 Office Notes 	 Orders of Tribunal 

ORDER ON M.A.NO.&7 OF 199c 
(PKS  

I UGUST 14,1995. 

Heard the learned Standing Counsel 

rn the I4isáellaneous App1icaton who 

sought for two months further - eteasion 

)f time. As a final chance, time to 

:omply with the order is extended by 

months. 

(4( 
:- 

Ui 

) 

Central Administrative Tribunal 
Bangalore Bench 

8nqalore 


